
IN THE COURT OF ADDL. DIST. & SESSIONS JUDGE
HOJAI, SANKARDEV NAGAR.

Misc. (G) 06/14. 

                        Smti.  Anima Debnath—Petitioner .  
                                

Present : 

 Sri P.K. Bora, A.J.S. 

 Addl. Dist. & Sessions Judge 

Hojai,. Sankardev Nagar.  

             Ld.  advocate for the  petitioner  : Mr. S.C. Das.  

            Evidence recorded on : 6/8/14, 17/9/14  

            Argument Heard on : 24/9/14.  

            Judgment delivered on : 24/9/14 

Judgment

                                               (1) Petitioner  Smti  Anima Debnath  

filed  an application  for the  guardianship of her  minor  son  Sri  Ajit 

Debnath  and daughter  Miss  Nomita Debnath  under Guardians and 

Wards  Act . In the  petition  she  stated that  the  aforesaid  minor had 

no  near   relations    besides  their  mother  (petitioner)  and   uncle 

(father’s brother) Sri Biseswar  Debnath  . 

                                              (2) Notice was issued to  Biseswar  

Debnath . He  accepted the  notice but  did not  appear  before the 

Court .  Process server  Sri Rajen Barua was examined  regarding  the 

execution  of  notice to  Biseswar Debnath . The  two minor  Sri  Ajit 

Debnath and Miss Nomita Debnath  were  also  examined  before this 

Court.    Ajit  Debnath  is a student  of class IX while Nomita Debnath 

is a student  of Class VI.  In their  evidence they  stated that  they are  
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residing  with  her  mother and  maternal grand mother . That  their 

mother maintains them  by   the income from  tailoring . Petitioner 

Anima Debnath also has  filed  her  written  evidence before the Court 

wherein  she states that  the minors are under  her  custody and she  is 

looking after  them  besides providing   educational expenses etc.   

                                                (3) From the evidence  it appears  that  

petitioner  is the mother  of Sri  Ajit   Debnath and  Miss Nomita 

Debnath and  Monoranjan Debnath,  husband of the  petitioner died 

on 26/1/13 .  There is  nothing contrary  to  law to  disqualify   the 

petitioner  to  be a guardian of Sri  Ajit Debnath  and  Miss Nomina 

Debnath . Therefore,  the prayer is allowed.  

                                                 Given under my hand and seal of this  

Court on this 24th day of September 2014.  

                                                                 Addl. Dist. & Sessions Judge 

                                                                     Hojai Sankardev Nagar.

Dictated & corrected by me 

Addl. Dist. & Sessions Judge 

   Hojai Sankardev Nagar.

Monuj 
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